CENTRAL AUMLI NI STRATLVE TRL BUNAL
RINCIL FAL BENCH: NEW DELHI

0. A.NC. 1357/94

New Qelhi, this the 14th day of February, 1995

Hon'ble 3hri J.F. 3harma, Menber( J)
Hon'ble 3hri B.K. Singh, Menber(A)

Shri Bajesh Kumar Verma,

Ex-Ur awing Teacher,
G.(Comp.)?M) B333, Patparganj,
Delhi.

R/o C-22,East Baldev Fark,
¥Farvana Road,Delhi. ses Applicant

By advodate: 3Shri K.K. RAri
Vs.

Govt.of National Capital Territory
of Jelhi
through
1. The lirector,

Uirectorate of Education,

Old 3Jecretariat,Delhi.

2. The Deputy Director of Eucation(East),
Rani Garden,Geeta Colony,delhi.

3. The Erincipal,Govt.Composite(M),

30ys 3enior 3econdary 3chool,
#atparganj,Delhi. «s+» Respondents

By Advocate: 3Shri Anoop Bagai

BAENT ((RAL
Hon'ble 3hri J.P. Shama, Menber( J)

After due selection according to rules, the
applicant was given an offer of appointmeht by the
memo. dated 15.3.93 whereby it was specifically 1aid
down that since offer should not be taken as letter
of appointment as certain conditions before sppoint-
ment hss to be undergone and fulfilled by the
applicant. ‘ One of them was that he can bhe appointed
Subject to be declared fit in the medical examination.

0902.
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The Deputy Director(Zucation) sfler moin
to the medical report ard itis fourd that
he applicant has been declsred medicall

for the aforesaid post, he may be 3llow

v
7

shall be entitled to wages on the date he joins
the service. But he will get the seniority
aiongwitﬁ batch he wss selected ind the break
in the service caused by the impﬁgned:ﬁfﬁérﬁ
dated 24, 3 24 shall be counted far &ll suAQoses

except for wages and Salarv i.e. for seni ﬁrlﬁv
, g '

card gialifying servige for pers ionels,
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